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For Respondent: Mr. Aditya Kumar , Mr. Nipun Dave, Advocates for R-1. 

 Mr. C. George Thomas, Advocate for R-2.    

 
O R D E R 

(Virtual Mode) 
 

07.05.2021  From the perusal for the Order dated 10.03.2021 it appears 

that the matter was directed to be listed on 23.04.2021 for admission after 

notice. 

 Due to 2nd wave of Covid-19 this Appellate Tribunal have been preponed 

the Summer Vacation i.e. 26th April to 20th May, 2021, earlier the Vacation 

was commenced from 7th June to 30th June, 2021 by the office order dated 

19.04.2021 and further all matters are rescheduled. 

 An urgency memo dated 06-05-2021 have been filed by the Learned 

Counsel for the Appellant stating that the Appeal was supposed to be listed 

on 23.04.2021 but due to certain exigencies the Bench was not available, so 

the matter was adjourned. It is further mentioned that a prospective resolution 

applicant (a sole Company) has placed a bid for taking over the Appellant’s 

company recently during the lockdown. 

 

           Cont….. 
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 List the Appeal ‘For Admission (After Notice)’ on 9th June, 2021.   

  

 

                                  [Justice Anant Bijay Singh]  
Member (Judicial) 

 
 

 
 

                   [Dr. Ashok Kumar Mishra] 

  Member (Technical) 
 

 

R.N./g.c./ 
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